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$~83 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC010446932026 

+  O.M.P.(I) (COMM.) 427/2026 & I.A. 25809/2026 

 M/S SHREE RAMJI RICE LAND & ANR.           .....Petitioners 

Through: Dr. Amit George, Ms.  Ishita 

Kheria, Mr. Arnav Bhansali and 

Ms. Tanushree Gupta, Advs.  

    versus 

 

 ANUJ GOYAL & ANR.         .....Respondents 

Through: Mr. Mohit Chaudhary, Mr. 

Kunal Sachdeva, Ms. Aarushi 

Suri, Advs. for R-1. 

Mr. Vikas Kumar, Mr. Karan 

G, Ms. Nidhi Agarwal, Advs. 

for R-2.  

 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%       23.09.2026 

1. At the outset, learned Counsel appearing for the Respondent 

No. 2 disputes the arbitral agreement between the Petitioner and 

Respondent No. 2 and accordingly, raises his objection against this 

petition.  

 

2. Learned Counsel appearing on behalf of Respondent No. 1 

submits that 50% of the payment i.e. the Petitioner’s share has already 

been deposited with the Bank.  

 

3. At this stage, learned Counsel appearing for the Petitioner seeks 

leave to withdraw the present petition with liberty to avail the 
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appropriate remedy before appropriate forum.  

 

4. Leave and liberty as aforesaid is granted.  

 

5. The present petition is dismissed as withdrawn. 

 

OM PRAKASH SHUKLA, J 

SEPTEMBER 23, 2026/at 
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